IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BERCH

AT HYDERABAD
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0.A. 1435/95. | Dt. of Decision : 5-8-96.
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D, Rama Reao .o Ap@licant.
Vs

1. The Regicnal Director,
National Savings,
Govt. of India,Hyderabad.

2. The Dy, Regicnal Director, | i

hational Savings,
Govt. of India,Nizamabad. .. Respondents.

counsel for the Applicant : Mr. V.Venkateswara Rao

Counsel for the Respondents : Mr. Satyanarayéna for
Mr, N,R.,Deviraj, Sr.CcGsC,
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CCRAM:

THE HCN'BLE SHRI R, RANGARAJAN : MEMBER (ADMN.)



-2e
CRDER

Cral Order (Per Hon'ble Shri R.Rangarajan, Member (Admn.)

Heard Mr.V.Venkateswara Rao, learned counsel for
the applicant and Mr,Satyanarayana for Mr.N.R.Devaraj, learned

counsel for the respondents, 3

2. The applicant while wo}king as Drivér—cum—Operatcr
entered intc some altercaticn with one Mr.C.Subramanya Sarma,

who was working as District Savings Officer. ?It is also alleged
that he misbehavéd with Mr.C.Niranjan, Deputy Regiocnal Director,
National Savings; Nizamabad, R-2 herein., In view 0f the shove
a‘Criminal case Qas filed bearing No.S.T.C. 1719/92 under section
186 and 290 of I%C cn the file of the Speciel Judicial Magistrate
2nd Class at Waréngal. It'is alleged in thatgcase that “"the
applicant misbehéved with Mr,C.Niranjan (PW-Z) and R-2 herein

by using filthy ianguage and committed nuisanée by throwing

i

office files froﬁ his table and also man-handled him, thereby
] i
Causing obstruction while discharging hig legﬂtimate duties on

7-10-92 4+ 11 a.m. The accused yas also Charged with cccupying
; |

the room meant for Mr.C,Subramanya Sarma".

3. In that criminal case the accused who is the applicant
| - ]

herein was aequitted by crder dated 3-11-1993, During the
‘ ; !

course of héérind of that criminal casé it is' stated thst the
. ) J

!
applicant went number of times to Warangsl Co@rt from Nizamabad.

, : |
e applied for the TA & DA for the occasions ?e.visited to

H
Warangal Court oé the plea that the case was ?nstituted by the
respondents i the cofficial capacity znd he a%tended the Court

- as an accused on official capacity. As the aitercation took
place inside the office witnessed by other degartment officials,

the aqepartmental officials charged him in the;Criminal case

and hence he is entitled for TA & DA for the journeys he undertook

.I3.
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from 2-1-19%63 to 6-11-1993 to Warangél Courf rreating
the cage as @ gepartmental gase and én thaﬂ bésis payment
of TA & DA. | ]
4. The TA & DA returns filed by himﬁfor reimbursement

=

1

was Aisallowed by R-1, He was further infdkmed by the impugned
letter No,27583-26584/TA Bill/DRR/DCD/NZB/??S—FQ dated 6-9-95
(Arnexure-IV) that he applied for EL only én vrivate affairs
whicﬁ has been sanctioned. 1t is further ééégé in the imrugned
letter Aated 6-9-95 that he had s+tended the Court of Epecial

Jusiciel Magistrate ipn 3 prlvcte Cage and ﬂs no way connéctesd
i

with duties assioned to him. J

n‘

I

5. Aggrieved by the above, he has f%led this CA for

paymert of ~TA & .DA as per the bills:supmiﬁted by him for the
pericdfrom 2-1-1993 to 6-11-1993 for attending the criminal

case at Warangal in the sbove said criminal cace,
. U
L
6. The main contention of the respoﬁdents in this case

is that the quaggel which took place;betweén him and Mr.C.Subramanya
L o

Sarma is of private nature and has nothingltO@ﬁ? with the
discharge of official duties. Further it is stated that the
applicent did not get any permission to atgénd the Court to

scharge offidial cuties, He zpplied forgleéve on private
! Conlle b€

account which was gancticned and utilizingithat legvye hﬁéfttended

the Court. Hence, no relief can be given to the applicant by way

cf allowing his TA & DA claim. | ﬁ

7. The only point for consideraticn ﬁnjthis CA is
whether the applicsnt stiended the Court onlofficial cuties
. 4 '
|
or his own private capacity. : :
"
8. The only precf to Ccome to conclusﬁon in regerd to
]
the issue indicated above is tc See the leave application

submitted by him to the respondents for sanctlon of the leave

q‘
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during that period. & chart showing the leave asked for by

-l -

the applicant during the period fromll-1-93?tq 9-12-94 yas
produced by the learned counsel for the respondents. In this
chart it iz seen that on each occasion he a%ked for leave either
on private acc&unt or on medical ground. Two,of the leave
application wheEein he asked for leave duriﬁg the period from
11-1-93 to ?9-1793 and 1-2-93 to 25-2-923 wefe seen, Ip these two
original leave applications it is stated that he is taking

the leave for tﬁe above pericd for private affairs. This randum
check of the leave application upholdé the authenticity of the
lagve chart produced, The above documents wére also seen by

the learned couqsel for the applicant{ Frcm;the above it is
evident that thé applicant at no time applie? for leave for
attending the Court -zee mentioned abcﬁe. He took leave on
private account and attended the Court to defend his case, The
applicant may have & case if he has applied fof leave for

attending the, Court in connection with the criminal czse which
- |

has arisen on account of discharge of his duties. But from the
leave application it is .rystal elezr that he never asked for
leave to defend his csge in Special Judicial Magistrate Court,

Warsngal which gazge is reported to have been zrisen in the

I
discharge of his official duties. Hence it has to be held

that the journey under took by him during the!period from 2-1-93

tc 6-11-93 is to perform somgprivate werk and:in nc way connectegd
j

with the official duties. I view of the above it has to be
: | i
held that the applicant performed the journeys menticned in his

TA form for some private purposes and cannot be treated as officisl

duty. Hence for the journew performed ;s akove he cannot claim

any TA & DA from the government,
i

9. In view of the foregoing, I am satisfied that the
journeys performed by him during the pefiod from 02-01-1993 to
6-11-93 is for private purposes and has nothing ﬁoday with the
3 -I |
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déggparge 0‘,t}e cfficial duﬁles and

In the _.sult,

No costs.

(R.

3 The 5th August 19

TDlotated in Open Court)

the OA is dilsmissed
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|hence:he is not entitled

for reimpurseméﬁt of any TA & DA as grayed3for by him in this

|

as having no
El

¢

e,

2

RANGARAJAN):

: | o
f | | ﬁ "‘ﬂ’ LN
Sy R

/’S

26

l

!
! j
f 1

|
| n
i .
| !
| :
| i
i y 1
i




o

0A,.1435/95,

Cepy ta:-

1.

The Regional Directer, Netienal éavings, Gevt, of India,
HyAderabad.,

The Dy. Regienal Directeor, National Savings, Gevt. of
Indis, Mizamabad.
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copy to Sri. V.Venkateswsra éae, advecate, CAT, Hyd.
cepy to sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd,
copy te Library, CAT, Hyd,

SpAre Cevy.
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